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CASE NO. :
Appeal (civil) 4258 of 2001

PETI TI ONER
CGovernment of A P. & Os.

RESPONDENT:
R V.Raju & Os.

DATE OF JUDGVENT: 19/02/2008

BENCH
Tarun Chatterjee & Harjit Singh Bed

JUDGVENT:
JUDGVENT
ORDER

NON REPORTABLE

1. Thi s appeal is directed against the final judgnment and
order dated 9th of February, 2001 passed by the H gh Court

of Judi cature at Andhra Pradesh, Hyderabad in Wit Petition
No. 27838 of 1995 by which the Hi gh Court had set aside the

j udgrment of the Special Court dated 29th of Septenber, 1995
in L.GC No.72 of 1991.

2. We have heard the | earned counsel for the parties and
exam ned the materials on record. W are of the viewthat if
an anount of Rs.8,83,000/- is deposited with the appellants
by the respondents within 4 weeks fromthis date, the |and of
the respondents in respect of which eviction has been

sought for by the appellants under the A P. Land Grabbi ng
(Prohibition) Act shall stand regul arised and the judgnent of
the Special court against which the wit petition was
preferred before the H gh Court shall stand set aside and the
judgrment of the Hi gh Court passed in Wit petition No. 27838
of 1995, which is now chall enged before us shall stand
confirmed. In the event, the amount, as noted above, is not
deposited within 4 weeks fromthis date, the order of 'the

H gh Court shall stand set aside and this appeal shall stand
al l owed and the order of the special court dated 29th of
Septenmber, 1995 in LGC No. 72 of 1991 shall stand

confi rmed.

3. The appeal is thus disposed of with the aforesaid
direction. There shall be no order as to costs.




